Court No.2
HIGH COURT OF SIKKIM

Record of Proceedings

I.A. No.01 of 2024 in MAC App./11/2024/(Filing No.)
THE NEW INDIA ASSURANCE CO. LTD. APPLICANT
VERSUS

SUNITA PRADHAN RESPONDENT

Date: 24.06.2024
CORAM:
THE HON’BLE MRS. JUSTICE MEENAKSHI MADAN RAI, JUDGE
For Applicant Mr. Dipayan Roy, Advocate (through VC).

For Respondent Mr. S. S. Hamal, Senior Advocate.

Ms. Beneeta Gurung, Advocate.
Ms. Ram Devi Chettri, Advocate.

ORDER

Learned Senior Counsel Mr. S. S. Hamal along with Learned
Counsel enters appearance for the substituted Respondent today.
Learned Counsel assisting Learned Senior Counsel undertake to file
Vakalatnama during the course of the day.

I.LA. No.01 of 2024 is an application seeking condonation of 133
days’ delay in filing the Appeal.

The application is not objected to by Learned Senior Counsel for
the Respondent.

Considered submissions as also the grounds put forth in the
application. I find that the delay has been sufficiently explained.

Delay condoned.

I.A. No.01 of 2024 stands disposed of accordingly.

Register the Appeal.

Heard.

Admit the Appeal.

Call for the records from the Learned Claims Tribunal.
Let Paper-Books be prepared.

List on 02-09-2024.

Judge

24.06.2024
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